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Heard 1ir, B.J. Shethna and Mr. 	D. Ajrnera learned counsel 

for the aoplicant and the rospondent resaecbivelv.The order of 

dismisal is dated 15-1-1985 and it follows conviction in a court 

againss which tjie apeal has been filed in the Gujarat High Court 

gainst the order of dismissal to the apellate authoriLy 12/15-

10-1987 on accoant of lLmi.:ation oK. ether reasons the apoeliant 

ao:rehends that he may hava to wait unduly for six months and 

the appellate authority 	 I 	comrunicatiwhether the 

aiaseal1  has been enter ained or not • He also aaarahends that on 

account of delay which may not he condoned the aaaellate authority 

may nos entertain the aeolication. He urges that Section 21 of 

the Administrative Tribunals Act, provides for a. Tribunal admitting 

the eapeal, kx even rior to the aeriod of 6 months during the 

rendency of the appeal. The petitioner is a ScheduleCzisL:e aerson 

ost of cmaloyment and desires sPaey relief which should not be 

denied to him on a technical ground that he has not exhausted the 

jurisdiction. After hearing the learned advocate we find that the 
himself 

aeplicantLhas taken Cuite sometime in preièrring the same against 

the orcer of dismissal. We also find that although he has chal1ang 

the dismis:al as acing illegal he has chosen to re-sort to the 

apteliate aut:horit for redres sal. in the circumstances we find 

that it is a fit case in which the facts and circumstances can be 

duly a.areciated by the aaoellate authority for disposing of the 

cases. in order to relieve the aoarehension the aaellabe 

authority might not even regard entertaining of the apocal and may 
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refuse to do so on the ground of limitation We direct that the 

apoellae authority condone the delay so that the limitation 

is not a bar in enteftaining it and decide on entertaining the 

aDpeal within one month from the date of this order..The petitioner 

is free to approach the Tribunal in the event of the aooel1ae 

authority refusing bb entertain the aoeal so communicating its 

decision or, if he has a grievance after the .eriod of 6 months 06* 

from ahe date of this order of the dismissal of the a:eal. 

With this observation the etition is disoosed of as with-

drawn on the aetitioneas learned advocate recuesting permission 

for withdrawal. 
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